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IN THZ CENT:AL RUOMINISTHATIVE TRIBUNAL
‘ PRINCIPAL BLNCH
NEw BELHI,

JR No,259/35 ' Date of decision 7-995

Hsn'bkalshri N.U.Krishnangﬁcting Chaitman
Hon'ble Smt.Llekshmi swaminathan, Member (a;

Shri Bharat Pragad Shukla,
s/o Shri Lalji Shukla
peon in the office af Deputy
director,Udyan Vikas .
Mandal No,1 (Accounts Branch)
Lok Nirman Vibhag (PWD) Delhi
Administration M5O Building,
13th Flcaor, I.P.Estate,
New Jelhi, :
ce e i{“ﬁglicaﬁt
(By Advocate Shri MeL.Chayla )

Uersug

1e The Lt.ch&rnor,
Delhi 3State,Raj Nivas,Delhi,

2., The Chief wirector Gzneral,
Director General, Kenura Lok ?
Nirman Bhavan(uWcrks Department)
Nirman Bhawan, New Delhi,

2. The Chief Enginser, A
Division 2,PWD{Llok Nirman Vibhag)
Uelhi ﬁdministratimn, New Delhi

4, The Superintandingingineer,
Circle No.3, Lok Nirman Vibhag{PuD )
Delhi Qdminisc;atian,Nﬁw Delhi

Se Deputy Director
Udyan Vikas Mandal,Mandal No, 1
Lok Nirman Vibhag (P.W.0,)
Accounts Branch, Delhi Admn,
MSJ Building, 13th Floor,I.P.Lstate,
New Uelhi,

) . eess BBSOINdEnts
(By Advocate Shri Vijay Pandita)

R B ER (JnaAL)

(Hon'ble Shri w.v, Krisinen, Acting Chairpan
=

The applicant who is is/bling person and
working as peon in the office of 5tk réspondent{Deputy
Birector, Udyan Vikash Mandal Noe1) has prayed for the
following reliefss=

(1) To direct the Tespondents to refund

forthwith a sum of 3 1504/=i1legally ane
arbitragily recovered from the salary
~of the aqplicant‘?srfﬂ%ﬁ§ps of Feb, and

March, 1994 uithout substiating the :
allegations made against th&‘agglicani,&s
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well as without affardlng hlm an 3p;ortaﬁx@v
to defend himself ;

(ii)} To direct the respondents to d$v1ss ways snd
means for the blind employses for markzng
attendance in the Attendance Register ;
themsclves which they cannot doa otheruiss
in a routine manner by providing BRAILLE 5
type Register or through the thumb imprezssisns
to bse put in the Attendance Register bafors
a responsible officer in order t5 safeguard
the interest of the haﬂdlcapaad Bllﬂﬁ
employses ;

(iii)} To further dirsct the Kesosondents not to
harass the blind peon, whi has nong else
in his family except his blind wifa to-
asslist him in Suﬂmlbutlﬂq repliss to
Memoranda issued to nim from time Lo f&r&
on frivolus grounds j

His case is that he is a blinmd psrson and his attendance

‘was marked through the assitance of some officer, It is

‘alleged against him by the notice dated 2.2.1934 (Ann.d,1)
that he had remained absent far varisus periads in 1992

and 1993, That notice reads as followsgs-.

it

You wers on leawve on 29.5.,92, 30.5.92, .
2.7.92, 24.8.92 to 25.8.92, 27,8.92, 4,8.92
50992, 8.9.92, 9,9,92, 15.9.92 tu 19.3.37
19,11.92, 20.11.92, 2.12.92, 10,12.1992,
14.12.32 to 17.12.,92 and -5 = . '
305093, BebHe33 to 11.3.59,25.3433 Lo 2648, §§§;
and yDU have not given any applicatiosns for
leave for all these days. If you have given
the applications then ths same are not
traceabls in the office,:

You are requested to submit lsave
application fipOm duly filled xn ﬁtharulaﬁ,
\ your salary will not be drawn,® '

He denied the allegations in his reply dated 18.4.94 L
(Rnnexure Rgz)*Thereupon tha furthsr order dated 23;5;%&; 
(Annexure A=3) uas passed, As the &pplicant did nat
submit leave application recovery from ths pay of
feb,and March, 1994 has been ordered for the period of

above refarred to.

2e Regpondents have filed a reply. YWe wanted to

know as to uhethar)uhen the pay was disbursed to ths

applicant s2ach month verification was not done at that
Vs ;

time as to whether the applicant was absent in that

l_
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The impugnad Annexure A=3 order only states as follousi=

" A scrutiny of the Attendance Register of
the Accounts Branch revealed that during
the years 1992 and 1393 you were absant
on the dates already cunveyed., Yaur
applicatizns ar: not available/traccable
in the office af the Mandal, during this

period there was no permansnt Cstablishment

Clerk in the Mandal Jffice and for this
reason you were not asked to submit your
applications sarlier,!

3e We are unaple to accapt this r@agsnﬁﬁdsbursam&nt

of salary is an important

.

take the risk 3f making
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it there was no permanent

havye besn made anly after

was verified, The leave is stated to have been &

May, July, fugust,deptember, November and Wdecamber, 19
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and in the months of June and August, 1393, Lven if the

record in one month was not verified dus t- abge;
permanent establishment clerk, it should have beon

verified in the naxt manth.Ilnstead far th

the notice is issusd only in Feh,,1394,

4 No zxplanation is
circumstances, we find that
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the decision of the resgon

For the varisus serisds menti-ned has tu be

absence without los

cliven foar this laxity

dents to regaver the sayment

quashed gnd

Wwe do sy, We direct the respundents to pay back t: the

apslicant amiunts recsvered from him within a2 pericd o

maonths from thedate sf recelot of a copy 3f this

5. Responc.nts may lask inty the srayer at (ii) a
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